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- Nov P 07002/2006 —THE MAHARA{)H’I RA DbTRICT COUI TS

& RIGHT.TO INFORMATION RULES, 2006..—In exercise of the powers

' confefred by Section 28 of the nghL;LO Information Act, 2005, the Chief " |
i;:'“' Justice of the High Court of Judicature at Bombay being the ‘Competent |

- Authority’ makes the following Rules to enforce the provisions of the said

b Act. ‘ i

. " CHAPTERIL |

o o GENERAL '
; - 1.- Shorttitle and cominencement.— ‘ f
o {i} These Rules sh ail be ca‘]ed the I\‘Iah"z .mhu 2 qutrlct Cour Ls. R J‘_’ht L0 &

i
i
§

Infor matlon Rules, .ZG{)G

(i) These Rules shall a]so apply, mutatis mutandis, to the City Civil |
Court, Family Courts, Industiial and Labour Courts, Courts of Smatl | F
Causes and Metropolitan Magistrates, Motor Accident.Claims Tribunals, L
T Co-operative Courts and Tiibunals, Umvexsrty and S¢hool Tribunals and }

L " all other subordinate Courts and Tribunals in the state of Maharashti i
5 and falling under the super intendence and control of the, High Court of” B
Judicature-at Bombay excépt’ the ‘Tribunals estdbhshed bv {he Central ],

Govemment urider an ‘Act of Parliament.

' r’m) Thc:»e Rules shall come into foree from the date Ufthou public: Hmr‘
. o “inthe Ofﬁual Gazelte. o

- | 2. OfflceHomsm - L

P Generally, the oflice l10u15 sha]l bp ﬁom 11 OU .l_t‘o.5_.3‘0 pam. on all

' wmku‘gdays Tral Lol e e b LT {
N CL T CHAP'I FRII
- ~ Procedure For Application And Tts Dlsposal

3. Tu get informatioii under the Right to Information Act, a self signed

o application-in Form -.A shall be produced before the:Pullic Information 3%
o Officer; affixing court fee of Rs. 12/ (Rupees Twelve, “onlin on the said iy
_ application.” ITthe applicant dosires to get the information bv'pnst he shall gg

i send a self addressed. envelope bearing.postal:stamps ~=uiv alent 1o the 33
rate preseribed for Registered Post with Acknowlulafmcnt Due (RP.ADD ;%

. I dloncm 1th the appln(.at on;: ) ke
i o e
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Proced ure To Be Adopt(,d After Prcsentatlon Opr‘p'lx‘catmn

4. . The apph\,atxon submitted befoze the PUbllC Infor matlon Ofﬁcer_.'_;_

shall be registered in the.register available in the officé; the records”
regarding the information, desired in the application shall be requisitioned

in his office and the applicant shall be instructed to appear on the 5th day

from the date of submissiou of application. After receipt of record from the

concerned Section and after having confirmed that the desired information

can/cannot be given to the applicant, the Pubhc Informatlon Officer shall

accordingly inform the applicant.

5. If the information desired by the applicant can be provided or the
inspection of record can be carried out as per rules, the Public Informaiion
Oftficer shall inform the applicant in Form-B about the fee prescribed for
supplyving of such information before providing the desired information. In
case the application is received by post, Lho Publiv Information Ofi.cer
shall inform the applicant about the preseribed fee in Form-B through the
envelope received alongwith the application and the desired information
or record shall be supplicd for inspection only nfter the deposit of preseribed
fec as per Rule 14. To get the information by post, applicant shall sulr.iit
sell addressed envclope with postal stamps equivalent to the rate prescribed
for Registered Post with Acknowledgment Due (R.P.A.D.) alongwith the
prescribed fee. But, if the said fee is not deposmed w1thm 15 days, the
application shall stand rejected. U

..:.

6. After reccipt of the ]nesu'lbt,d fec a date not e\ceedmg seven davs
shall be fixed for preparation and pr owdm" information to the applicant.
As far as possible, drrangement shall be made to provide the desired
information by the said date. I, for any reason the information cannot be
provided by the }}1(,\{ ribed thL next date shall be given to the applicant
and the intervening period bclwwn the above two dates shall not exceed 7
days. 11, even on the said next date for any-reason;the information-cannot
be supplied to the applicant, the Public Information Officer shall fix dIlOIhOJ

date, buithe total extended pez tod shall not bé imore than 30°days. The- -

inforihation shail neaessarily be provided within 29-Gays Hfrom-the dateof

receipt of the prescribed fees. With respecito application received by post,

the information shall necessarily be sent within 30° days of receipt of the
prcscnhcd fee. :

It in respect of furnishing infor matmn t‘nc Pubhc Informatlon Officer
(inds that it,is not possible to give infor matlon ‘nder S&ton 8 or 9 of the
Act, he shall mfm m the applicant about IG}CCtIOﬂ of said- appllcamon
Form-C. | - _ S

Howwo , i the infor mation is to I)c svnt bv post Lhe apphcant shall
bear Lhcpostal e\penccc -
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CE lfthe applicant is- llhtemte"ai ‘d'unab"le to presethE \7 “applxcahonln
' W nt.mg, the Public I formatlon Oﬂlr‘erﬁshall he:lpﬁ~ Fim l}get *ﬁftli’e

dppllcatwn reduccd to wntmg
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8. In this rcgar d a Reglsuer shall be’ mzuntulncd inthe, oﬂ'ice ofPubhc.

Information Officer which shall"be in Form-D. containing followmg "

particulars --— s : IS
1. Registration No. of application. T

2. Date of Receipt of application,

3. Nameand complete address ofth(, applmdnt
4. Dateof: \,)p(m ance of the ApphcanL
0. Details of the desired Information.
6. Sourc.(: of information. -
7. Date of dispatch of apphcatzon to the concemmg dcpaerenL

:82 Date of receipt ofinfor mation, - oo

9. Date of ¢isposal ofapplication

10.  Decision/ Note of Public Information Oﬂicer on the apphcatmn_;

11.. -Mention of fee affixed on the apphcatlon S . k
12. - Applicant’s signature, which shall bé thc "acknowledgrﬁent.

-13. OrderofFirstApﬁca]. . ' . _ _
.14, Order of Second Appeal. . I T i
‘15, Remarks. ) ;

After prcmration of the desired infm'matioﬂthe Public Infermation
Officer shall certify it by putting his signature nnd Seal alon;:,nvtth foitowing -
dctalls/pal ucu]axs — 3
]
The date ﬁxed for appcar ance. ofthc apphcant ‘
Date nfa.ppelaz ance of applicant. B 41

Datc of preparation of information. -

Date of supply of information. cameE T ‘ ]
6. Details of fe . ‘
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T8 INheapplicant sécks anymlm 1mt10n withrespect to a"l"hn' party
(other persen) he shall sénd 7 submit an .Jpphcanon with $=id dcj;ailsﬂbg i
eourt fee sta mpofRs 12/t Rs. ’I\\' ]\rconly) alongwnharegmtel g_gh:]cf; ope
bearing necessary postal stamps, name afid Goniplete Qddresq of tﬁ"’é}ﬁ' _'
other person te the Public Information Officev. ucl

“On’ rocmpt{ _of "Such
apphcatiorn. Public Information Officer shall re gster the applic: 1tion ni Lhn
recisier maintained in his otfice for that purpose. T'he Public Information
(Miicer shall then send a copy of said application to that other person and
on receipt of his veply, shadlt dispose of the application afler providing an
apportusinty of hearings to both the parties. I0 the infurination desived by
the applicant can be provided, the Public Information Officer shall inform
the applicant aboud necessary foe for the desired information and on receipt
ol necessary fee alongwith the registered envelope hearing address of the
anplicant, the information shall necessarily be sent to applicant within 30

days i not present in person, It is not possible to supply the.information . . —

desived by the apslicant. the applicant shall be'intinated in Form-C, {or
which the applicant has (o give a self-addressed envelope ;

Provided that, if the intormation, sought by the applicant, is in vespect
ol judicial proceedings oy record, he shall obtain the nforimation as per the
_procedure preseribed for nbmmm;o certified copms by the Rules and Olde rs

for the time being in force in that behalf. - o T

T

Procedure For Inspection Of Records -

10. I after having considered the application filed by applicant, the
Public Information Officer finds it appropriate that the applicant may be
grantad permission Lo ingpect thiv récords and ifhe grants such permission,
the Public Information Officer shall tequisition the record desired by
applicant for perusal, from the concer ned Swuonkll)epm txm,nts and shall
give the
Lours, between 3:30 p.m. and 5.30 p.m. While insnecting such recerd, the
applicant shall be allowed use of pencil and the information desired by the.
applicant shall be noted by him by pe incil only. I the applicant brings any .
writing instrument/s Gther than a peneil, he shall deposit the sanre with
Pubh Anformatien Officer and thereafl,u' he shall be allowed to inspect the
vecord. The applicant shall not make any markingg on the record b) the

peneil hie'is aﬂuwvd Lo use during ln'-prLthl'l -

same 1o the al)pumnt for 1nspcvtlon m s ],t‘csrnce dmmg Oﬂl(.t o
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Dm‘mg in 'apectwn ‘th‘e app‘lcimt chail n_ot have: any nght‘ftbmqkp ;
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any note or put any min kon- Lh4c*record During mspe(.tmn of rccora:;:,_;the
apphcam“wshes to nml\o nofes hie shall makg them on ‘a p:am paper'and =

after inspertion’ he shall nhow thc notefs to the Publi¢ Iniormatmn Oﬁ' icer,

‘who after being satisfied that the applicani has not tampeled wﬁ.h thc .

record in any way, shall rctmn such note/s to the applicant.

CHAPTER JiI

APPEAL

12, Any person who does not get any decision within the time preseribed
in clause (e} of sub-section (3) or sub-rection (1) of Section 7 of the Act as
the case may be. or whao is aggrieved by the decision of Public Information
Officer oy Assiztant Public Information Officer, as the case may be, may
prefer an appeal in writing to the District Judge of the District, who is the
__Tirst Appettate Authority. The memo of said appcal shall contain in brief,
T the particular? regarding ¢ 'he case and the grounds of appeal. With the

appeal filed in such manner, cortifed copy of order passed by Pubtic

Information Officer shall be annexcd, which shall be dlsposcd of by thc
Dl\ll ;cl Judge, nﬁc: pmvldmb an oppor tunicy. ofh(.aung to tlm par L:cs

] 3. A Register of ;\ppea]a {Form-E) shall be maintained in the office of
the Distriet Judge and the following details shall be entered in it :—

1. Regisivation No. * 7

I

Name and particalars of appiicam /.Jppelldnt

S

Name and par uwlau of responde nl/ncm apphcant

4, Details.of the arderof Public Infor m'mon Officer agamst w lm‘h .

Vapp(_zi xs,p:cfuwd T

"""’.":;"‘D‘afie c{m.dm: -

LEVERR DTl s

Yecision. oo N "
7. Remarks,

-‘~\f‘tm the (hh.])n\.]. uI appeal ])J‘CIUI red by the nppht m1 appcll"i—)‘].tﬂi‘]c
(ivu»u)n ch:ll

PN m.ulori to the appe Hani inoan Appmpn.ltv
m.mnm : '
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applicittion. be provided ther 'if stred infoeng
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e Theapphcant shall "ﬂm cowrt fee slnmp of ‘Rs. 12 on thc apphcalmn?*

ﬁ)robtalmngmformatlon under ]
Right to Information Act. The fee payable for the information sought shall =

sub'mtted to the Public Infor mation Officer

be as per the following scale —

Sr. Particalaie of documenis

Fees
No i

1 In the memoranduim of First

Rs. 40 1 the form of Court fee
Appeal,

sLnmp/s, -
2 Forinspection i records, R 10 per Hour in: the form eof
' Court fee stamys.
3 Forprov iding information by - Rs. 10 per pave.

way ufphutncr Pres,

4 For typed information Rs. 10 per page. -

& For'computer printing. Rs. 15 per page.

The: fce mentioned against item Nos. 3 to 5 shall be réceived in cash
and shallwtredited 1o T‘leasuzy undu followmg hend —

Loani

MAJO: Head- OU:O SuhM um Hedd 800 Other Receipts ”

5. Caxh Rm-mm shall lze
with foilowing detaiis —

Nime Date of Dateof  Particulars tefund  Remarks:
and  application deposit. ol fees ifany -
address or '
Ofthe <o i ,";j-i;an]m nt o
“applicant e T Lath o
v ST L'h.')”z-m ) .
T . T - 7 _ .
1} 2 : {31 1) _ (h. - (6)

16, An apphm ntliving helowthe poverty lmcshali on production of a
copy ol the certificne isgued by the Compc tent Authority alongwith Lhc

tien and copics, h(,(, of cost.

maintained |,>_y the Public Information Officer

.
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17. Hemoval of doubtEZ=1f any deubt driges i o the 'f:ipp]icat,'ir_:n;ﬁ‘

and /o mterpreiavon of any provision of these Rules, the malter siadl he
referred (o the Hon'ble the Chief Justice whose decision thereen shall be
final. ' :
Nowe ~-Fees which shall be deposited in the form of comrt fees siall bhe
cancetled by the Pubbic Information Officer with o rubber staomp or by

punching holes,

T CHAPTERIV
MISCELLANFEOLTS

18, The applications for inforimation shall be preserved fonG wonths
from the date of reccipl. On expiry of the said period of six months, they
shail be destroved by burning atter obtainieyg orders from the Public
Information Officer.

19, The information / Copyfies / inspection with respect 1o the cases
pending in Court shall be obtained firom the Court, as pé_f.}%nmba_\,r High
Court Rules - --:d OUrders in foree for the time being as applicable to the
Districy Courts or a; provided for in the Civilor Criminal Manuals, as the
case may be. ' o ‘

20. -The Public Information Officer shall have the right to make werk
distribution amengss the Assistant Public Information Officers and othoer

mintsterial stafl

" M.N. GILANI,
Registrar General,

HIGH COURT OF JUCATURE AT BOMBAY,
dated the 3rd November 2006..
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FORM - A i
Appheation for Informaticn under Section 6 (1) of the Act
I{i' ‘
I'n.
A
'L i M 1 - M - - l
e 'ablic information Officer
{Name of the office with address) .
Lol nsime of the apniicant
20 FathersfSpoose’s none -
3. Permanent address
4. Particulars of information solicited - ’
K
5. Address to which information is {e be sent and the form in which it is
desired : .
6. s thas information nat made avaiiable by the Public Authority ? '
T.Ave you ready 1o pay the pnw( rilyedd foe ? i
8. Whether belongs (u BPL, (,.m*frr\'\ 20 vcs ]mvc you fusmbhul {hL
pmnfo( Lho same _ - .
A Wlwoth(.r mfm mat*m is hUliL ted by u,gstexed p{:bt ‘7 1 y( q p ecm.
ciiclose an cav du:w dlongw 1h u‘qm%iio pu‘%t'ﬂ stamp/s.
- .
Place : - . Full Name and Signature
. ol the '\})phL .
Die - . - : A«Irh‘usﬁ _ §
- . - i
. i
i
|
. v - ' . -
| ' i ‘ 1
—




FORM - B

Inform:iion for Payment

FFrom,

Name and Desicnation of the Pubic Informarion Olticer,

[N

- 1 1), -
il Namc of (h¢ applicant e
" Address ' '
Sir,

Please refer to Your application dated,—-—-:.______
to the undersi'gned requesting information on
inform yoy “that‘ the following amount towards the
infm'm;lf;ion may b depesited (o enable the unde
f__{. said inﬁin_n_';_ll'ion.: ' T :

———— addressed

: Jam to
{ee I"or,providing

Pleasc.s:ale Payvment wirhip o period of [if{ e days from the dato of
| ] reeeipt of this inl'im:u:'rm‘r"':':i.':'ng which the
i .. .

application gh

all be rejected.
t ' ‘
B
¥ N - S
E Fee - S ) - .
. ' g ‘ ) Yuurs faithifully,
:
:

Place - Public Informatiop OfFicer:
Dale S(:a} o o IR

L]

rsigned to furnish the |

ETE L




- Sir,

]

8.

3.

4.

6.

=T

an appeal before the'
this letter.

Place :
Date:

et t

'Wmm 3., %@mm ?ooa/mm 2, ur:rm%"

s W FORM:C

I'nt,-_i-mation of Rejection

Name of applicant
Address

The undersigned regrets to express his inability to furnish the information
asked for on account of the following reasons :— .

. It comes under the exempted category cover ed under sections.8 and
Golthe Act. o : .

. 2. Your apphcatmn was not complete in all respects.

The information is contained in published material available to public.
You did not pay the prescribed fce for providing the information
withiri the prescnbed time. :

The miormatmn sought is prohibited as per section 24 (4) of the Ac.
The information svould cause unwarranted invasion of the privacv
of dny person: ' .
The-information as sought by vou is available on our web
site : : . You may download the
information.

For any other reason (please specifv).

However, if you feel aggrieved by the above vaid refusal you may file
swithin 36 days of the receipt of

Name & Designation of
Pablic Information Officer.,

R
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FORM:- D

Format for Lhe Information Register

uf application

(1)

Registration No.o Date of receint

.
U appnicat e

2

Source of
informyation

Date of
shapinteh of
application to

. the concerning
department

Name andd Moo of
appearance
nfﬁhé
appliéant.

L L::Tl,')iu'l i
adtiress of
apnticant

*ealewru i p

i e

W aent

Doetails of
the desired .
inlornation

) (1)

{1}

Date of receipt
ui e tarmation dixposal of
application

Dateofl - -
Note of Pueblic

Diecision /

Iuformation

Officer on the

application

(7}

a

-_75).

Menlion of fve
affixed on the
application

an.

Applicant’s Mrdder of Urder of Renmorls
Signature, First Second ' )
which shull Appeal Appeal
be the - ' .
acknowledgenient R “ )
(12) (13) O A )

\
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FORM- 1

Farmat of the Register for Registration of Appeal

e e e o e e e T A% et AR s ———

Reoistralion Name and Name and - Deiails of Date of Dedision RHemark

Numbwr  particulars particulars theorder  Urder
of of ol Public
gpphent/  rospondeny’ Intornation
appellani noi Officer
apphicant against
which
appeal is
preferred
n (2 (3 (1) (5 (6 (7
HIGH COURT OF JUDICATUKE A BOMBAY, AT GILANT,

Pated the 3rd November 2006. Registrar General.



